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THE ANDHRA PRADESH NON-AGRICULTURAL LANDS
ASSESSMENT (mummm'r) ACT, 1994,

ACT ¥o. 8 OF 1894 .

{3rd February, 1994. ]

AW ACT FURTHER TO AMEND THE ANDHRA PRADESH
NON—AGRﬁﬂULTURAL IANDS ASSHSSHENT ACT,
1963, A

‘Be it enacted by thp Legislative Assem—
bly of the State of ‘Andhra Pradesh in-the
Forty-fourth Year of the Republic .of
India, as follows:— o N

1. zl) This Act BAY be called the

Andhra Pradesh Nonm-Agricultural Lands
tagmsspent (Amendment) Act \1994.

{(2) It ghall be daﬂmed Lo haVF Come
Into force with pffect oh and from the 1st
July, 1993, '

*R;EET;;E_?EE_;EEEEt of the G Governor on the 1st

February, 1994, Far Statement aof objects and Reasons,
?ledse, see Andhra Pradesh Gazette, Part IV-A, Extra-
rdinary, dated the 24th De:ember, 1993 athage 5.
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2. In section-2 of the Andhra Pradesh

of section 2. Non-Agricultural Lands Assessment Act,

ict 14 of
1953.

Amendment
of sec~
tion 8.

1963 (hereinafter referred toas principal
Act},-

(i) after clause (f), the Iollowing
shall be ‘inserted, namely:-~ -

;ﬂ(ff) 'Mandal Revenue Officer' means
the Mandal Revenue Officer in vhose juris-

.diction the land or part thereof is situate

and includes any officer empowered by the
Revenue Divisional Officer to exercisg
the powers and perform the functions of a
Mandal Revenue Officer under this-Aet";

(ii} clause {m} shall bz omitted.

3. For seection-8 of of the‘Principal
Act, the following section shall be sub-
stituted, namely:z- .

"Power to |8{1) The Govermnment may, by
amend notification, alter, add
Schedule. to or cancel any of the
items of the Schedule.

{?) Where a notification has been
issued under sub-~section(l), there shall,
unless the notification is in the meantime
rescinded, be introduced in the Legislative
Assembly, as scon as may be, but in any
case during the next session of the Legis-
lative Assembly following the date of the
issue of the notification, "a Bill on
pehalf of the Government, to give effect
to the alteration, addition or cancella-
tion as the case may be of the Schedule
specified in the notification and the
notification shall cease +to have effect
when such Bill becomes Law, whether with
or without modification, but without pre-
judice to the wvalidity of anything pre-
viously done thereunder:
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Provided that if the notifiecation under
sub~section (1} is issued when the Legis-
lative Assembly ,is in session, such =2
81311 shall'be intrecduced in the Legislative
Assembly durimng that session:

Provided further that vhere for any

reason a Bill as aforesaid does not becoma”
Jlaw within six months from the date ‘of

its introduction in the Legislative Assem-
bly, the notification shall cease to have
effect on the expiration of the said
period of six monjhs.

{3) All references made in this Act to
the Schedule. shall be -constried:’ as re-
lating to the Schedule as for the fime
peing amended in exercise of the POVIers
conferred by this section”.

4, For the Schedule to the Principal
Act, the following Schedule shall be sub-
stituted, namely:-

y *THE SCLREDULE
(see smction-3)

‘Ravas of assessment per Sa.
_ werre of land uced.

Local areas

lation aecording gop jngus- For Com- - For any
o the latest trial pur- mercial other Nea-
Census. pose per  purpose Agricultu-
fasli per fasli ral purpose
VeAT. y2ar. including
residential
purpose per
fugii vear.

(1) (2 3y . ()

1. Zocal zrea
with a popu=
lation
10,000 znd ,
less. .50 jaise . - -

Substitution
of ooy coae—
duje.
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(1) (2) 3 . W,

4y

Local area

with a popu-

lation

exceeding

10,000 but

not excee-

ding 15,000 350 Paisg. - 25 Paise . -

Local area

with & popu-

lation

exceeding

15,000 but

not exceed- A )
ing 50,000 50 Paise 50 Paise 5 Paise

Iocal area

with a popu-

lation

exceeding

50,000 but

not exceed- . .

ing 2 Lakhs. 75 Paise 75 Patse 15 Paisa

Local area

with a

population

exceeding ]

2 Lakhs. 100 Paige 100 Paise 20 PaineX

K. SATYANARAYANA MURTHY,
Secretary to Government,
Legislative Affairs,

Lay Department., -





